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0 PEN CUURT 

CENTHAL ADMINISTHATIVE TRldUNAL, ALLANAdAD SlNCH 

ALLAHABAD 

Allahabad : Dated this 17th day of August, 2000 

Original Application No. 588 of 1996 

• 'P .... ' .. 

L 

CORAI'l • ·--
H on 'ble I'll' • Raf iquddin, J • N. 

Hon'ble - rlr • s. Biswas. A.M. 

1. tia lchand son of Shri Raghu bar 

Re s i dent of 442, Sihari Ji Ka Mandir, Sabina. 

2. IIJunna Lal son of Shri La rdley 

R/o 735, Kury ana f'b halla, Sabina, Distt-Jhansi. 

3. Lata Ram so n of Shri Saijoo 

R/o 870, Saryana Mohatla, Sabina. 

4. Lakha n La l so n of Shr i Lar dley, 

I 

t 

He s ident of 431, Near Sehari Ji Kan Mandir,Sabina. 

s • J agdish Singh, so n of Shri Pita Ram re s ident of 

Near Chungi No. 1, Sabina • 

Shr i Oesh Raj son of Shr i Aj j oo 

R/ o Pee pr a Pur a, Sabina. 

7. Ram Singh son of Shri Nirbhay 

Resident of Village Gaij ur, Post Sabina. 

a. Jagoish son of Shri Pyare Lal, 

Resident of Village Chamkanj i, Sabina. 

( Sri R.K. Ni gam, Advocate) 

• • • • Applicant 

Ver s us 

1. Union of India thro ugh Secretary 

f•linistry of Defence, De fen ace He adquarters, 

New Delhi. 

2. Commander Works Engineer, Jhansi. 

3. Garris on Engineer, 8abin a Dist t- J hansi. • •• Respondent! 
I 

(Sri ~ish Chatur ve di/Shri o<.P Singh , Advocates) ·I 
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By Hon 1ble Nr. Rafiquddin, J.M. 

By means of this uA, the applicant has sought 

direction to tne respondents to complete process of 

screening/selection and issuance of appointment order 

in respect of the applicants in Ctass IV Gropu •o• post 

in compliance of the judgement of this Tribunal dated 

4-12-199Q(Annexure-A..1 to the UA), in TA No.1523/1523/96 

f ilad by all the present applicants. This Tribunal 

vide order dated 4-12-1990 passed the following order:-

''This case is disposed of with the observ 8 tion 

that the plaintiffs 1 s case for fresh appointment as 
Chowkidar may be considered by the respondents within 
a period of four months from the date of receipt of a 
copy of the judgement against the vacancies if existing 
in present, or against vacancies which may arise in 

future, but the plaintiffs shall not be entitled for any 
arrears of salary or any seniority, in preference to 

thos e who are already in employment. Parties shall 
bear their own costs. 11 

2. Now the applicants have filed this OA for 

implementation of the afor esaid order. The respondents 

in their counter affidavit vide Pate 22 have stated that 

in compliance of the order of this Tribunal mentioned 

above all the applic ants alongwith other candidates 

sponsored by the District Employment Exchange have been 

interviewed for the post of Chowkidar against 36 vacanci 

The result of interview, however, could not be declared 

in view of the directions of the Tribunal dated 

26-2-1997 and 2~4-1997 issued in UA No.13B/1997 & 

OA No.aao/1991 through which the declaration of the 
~~~ 

result was ~~<((, It . is, thus obvious that the 

respondents have completed selection process and merely 
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resu tts have not been dectareJ'~he same~ stayed 
"7 ~ 

as per the orders passed by thiu Tribunal in the OAs 

mentioned aoov e. It is, however, stated at the bar 

by the l e arned couns el for the respondents that the 

aforesaid both the UAs have since been dismissed and, 

therefore, there re mains no s t ay order of this Tribuna l. 

We, howe ver, find that in the present OA ~ this · 

Tribunal vide order dated 3Q-3-1999 has directed to 

maint ain status quo in res pect of the result of the 

applicants. Le arned couns el for the applicants s t ates 

this s t ay orde r may be vacated to e nab le the responden~s 

to dec 1 are the r es u 1 t s of the applic ants. Lear ned 
~"--~(~ 

counsel for the~ has atso pointed out that 

the .ap plic ant s have been found s uit able for the pos t. 

Learned couns el for the app lic ant, however, has not been 

a b}e to place any record or documents to prove this 

c ontention. 

3 . In view of what has been st ated abo ve, we dispose 

of th~s application with direction to the respondent s 

to declare the res u lts of the selection process in 

respect of the recruitme nt t o the post o f ~h owkid ars 

in which the applicants partici pated within a week 

from t he date of co mmuni cati on of this order. There 

s hall be no order as to cos t s • 

.J-~,c_: c~ \2---+--~~ 
Me mba r (A) t'lembe r (J) 

Dubs/ 
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